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GOVERNMENT OF \VEST BENGAL 

LAW Dl::PARTMEI\T 

Legislative 

West Bengal Ordinance No. I of 2011 

THE WEST BENGAL FISCAL RESPONSIBILITY A:\D 
Bl.JDGET MA:'IIAGEMENT (AJ\-U:~l>MENT) 

ORDll'iANCE, 201 J. 

W1H:.){1·.AS it is expcdirnl lo amend the West Bengal Fiscal l{esponsibility and 

Budget Management Act. 2010. for the purposes and in the manner hcreinafkr 
appearing: 

A:--J1> w11rn1.,\s the Lcgislati\'C Assembly of the State of West Bengal is not in 
session and the (,ovcrnor i~ satisfied that circumstance~ exist which render it necessary 
for him to tah' immediate action: 

Tht· ( iovernor is pkast·<l. in exercise of the power nmkrn.:d by clause (I> or article 
21 :~ of the Constitution of India. to make and promulgate the following Ordinance:-

I. (I) This Ordinance may he called the West Bengal hscal l{espon~ihility ~111d 

Budgt·t :vtanagl'ment ( Amendment) Ord inane\.~. 20 I I. 

(2) It shall come into force at once. 

2. In section 2 of the West Bengal hscal Re.sponsihility and Bud~ct Managcrncrll 
Au. 20 I O (hi:rcinafter n.:krrcd lO as the principal Act). after clause (b).the following 
clause shall he inserted:- · 

'(ha) "dch1 stock" nwan~ the total debt outstanding at the hl'!,!innin~ or the 
financial year plus the gross horrowin~ during the year minus lhl' liahilitie~ 
discharged during the year:·. 

w,~,1 11<'11. ,\d 
XIV 01 2c110. 



2 

Amendment of 
&cction 4. 
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The West Bengal Fiscal Responsibility anti 
Budget Management (Amendment) 

Ordinance. 2011. 

(Section 3.) 

3. In section 4 of the principal Act, for sub-section (2), the following sub-section 
shall be substituted:-

"(2) In particular and without prejudice to the generality of the foregoing provision, 
the State Government shall progressively reduce-

(a) debt stock to 34.3% of the Gross State Domestic Product (GSDP) within 
a period of five years commencing from the year 2010-2011 and ending 
on the 2014-2015, in the manner as mentioned below:-

Year Maximum debt stock as per centum of 
Gross State Domestic Product (GSDP) 

(I) (2) 

2010-2011 40.6 

2011-2012 39.1 

2012-2013 37.7 

2013-2014 35.9 

2014-2015 34.3 

(b) revenue deficit to nil within a period of five years commencing from 
the year 2010-2011 and ending on the 2014-2015, in the manner as 
mentioned below:-

Year !Maximum revenue deficit as per cenrum ot 
Gross State Domestic Product (GSDP) 

(J) (2) 

2010-2011 3.6 

2011-2012 1.6 

2012-2013 1.1 

2013-2014 0.5 

2014-2015 0.0 

(c) fiscal deficit to 3% of the Gross State Domestic Product (GSDP) within 
a period of four years commencing from the year 20I0-2011, in the 
manner as mentioned below:-

Year Maximum fiscal deficit as per centum of 
Gross State Domestic Product (GSDP) 

(I) (2) 

2010-20 I I 3.5 

2011-2012 3.5 

2012-2013 3.5 

2013-2014 3.0 

2014-2015 3.0 
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The West Bengal Fiscal Responsibiliry and 
Budget Management (Amendment) 

Ordinance, 2011. 

(Section 3.) 

Provided that the debt stock, the revenue deficit and the fiscal deficit may exceed 
such limit due to the ground of such natural calamity, or such other exceptional 
circumstances, as the State Government may, by order published in the Official 
Gazette, specify: 

Provided further that every order made under the first proviso, shall be laid, as 
soon as may be after it is made, before the West Bengal Legislative Assembly.". 

KOi.TATA, 

The 5rh February, 2011. 
M. K. NARAYANAN, 

Governor of West Bengal. 

By order of the Governor, 

B. K. SRIVASTAVA. 
Secy. -in-charge to rhe GoVI. of West Bengal. 

Law Department. 
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